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C~S INT PA T 	 T AI)MINISTRATJ-V,--  TRIaJNAL 
GJAWAHATI EENCH: 

1 1-) . 
I- Original APPlication No. 	i 

blise Petition No. 

Contempt Petition No. 

Review ApPlication No.___ 

Appji.c ant (3).. 	 -)Ci "~-V-S—Union Of India & Ors ............... o.e. 

Advocate for thc,~ 

(ic 
A .Oocat e f or th e Haspon dant (S) 	------------- 

Notes of the 	Djte 	Oreder of tho Tribunal 

Heard learned counsel for the parties. 
k 

11al the reasons recorded separately, the O.A. C; 

st&ds disposed of at the admission stage itself. 
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IN THE ,-_`ENTPAL AI)MINI'O"TR.YI'IVF,'qll- ~lBtJNAL 
GUWAHATI 13ENCH 

Original Application No. 121 of 2008. 

DATE OF DECISION: 11 -ONT-2008 

Shri Ashim Kumar Chakraborty 
................................. 11 ............................................. Applicant/s 

Mr M. K. Nath 
................................................................. Advocate for the 

Applicant/s 

-Versus -  

Union of India & Ors. 
.............................................................................. Respondent/s 

Mr Kankan Das, Addl. C.G.S.C. 
.............................................................................. Advocate for the 

Respondent/s 

CORAM 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

Whether reporters of 111ocal newspapers may be allowed to see 
the judgment ? Nc) 

Whether to be ref~rred to the Reporter or not ?No 

Whether their Lordships wish to see the fair copy of the 
judgment ? Nt 	 r-yrsJ_tk7-  

k _ 

Vi 	rman 
7a 

_t5 



Original Application No. 121/2008. 

Date of Order : This the I 1th Day of July, 2008. 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

Dr Ashim Kumar Chakraborty, 
Son of Late Adhir Chandra Chakraborty 
R/o N.e.R.0 of B.B.S.S and L.U.P (I.C.A.R) 
Jamuguri Road, Rowriah, 
Jorhat — 785004, 
District Jorhat ., Assam 

By Advocate Mr M.K. Nath 

-Versus- 

Union of India, 
through the Director General, 
Indian Council of Agricultural Research 
and the Secretary, 
D.A.R.E. 
Ministry of Agriculture, 
Krishi Bhawan,, 
New Delhi — 11000 1. 

The Director, 
National Bureau of Soil Survey and 
Land Use Planning (ICAR) 
Shankarnagar, Nagpur -440010. 

The Principal Scientist and Head, 
National Bureau of Soil Survey and 
Land Use Planning (ICAR) 
Regional Centre, 
Jamuguri Road, P.O. Borbheta, 
Jorhat — 785004, Assam. 

By Advocate M_r Kankan Das, Addl.C.G.S.C. 

- - - --Applicant 

....Respondents 

MANORANJAN MOHANTY (V.Q) 

Having faced a transfer order dated 09.06.2008, the 

Applicant preferred an appeal under Annexure 5 dated 21.06.2008. 
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Having not heard anything from the Respondents, the Applicant has 

approached this Tribunal with the present Original Application filed 

under Section 19 of the Administrative Tribunals Act, 1985 challenging 

the impugned transfer order dated 09.06.2008. The Advocate for the 

Applicant has argued that the Applicant has been relieved 

unauthorisedly on 20.06.2008, pursuant to the impugned transfer 

order. Learned counsel for the applicant has pointed out that transfer 

order ought to have been issued at least two months before the date of 

relieve; in order to enable the Applicant to prepare for movement of his 

family and that. scope should have been given to the Applicant to 

represent his case before being relieved. 

A copy of this Original Application has already been served 

on Mr K.Das, learned Addl.Standing Counsel for Union of India. It is 

the case of the learned Addl. Standing counsel that without waiting for 

disposal of the representation under Annexure A/5 dated 21.06.2008 

the Applicant should not have approached this Tribunal. He brands 

this O.A to be a premature one. 

Having heard the learned counsel appearing for both the 

parties, without entering into the merits of the matter, this Original 

Application is hereby disposed. of with direction to the Respondents to 

consider the grievance of the Applicant (as raised in his representation 

under Annexure A/f-5 dated 21.06.2008 and in the present Original 

Application) and pass a reasoned order latest by 20.08.2008. While 

considering the representation of, the Applicant, the Respondents 

should also consider the grievance of the Applicant pertaining to his 
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choice of posting at Kolkata or at Barrackpur; for it is the. case of the 

counsel for the Applicant that., once some body is posted in North East 

Region of India, his choice of posting should receive due consideration. 

While considering the case of the Applicant, as aforesaid, the 

Respondents should allow him to continue at NBSLUP, Jorhat at least 

till 20.08.2008 ., notwithstanding the relieve order dated 20.06.2008. 

With the aforesaid observations, and directions, this 

Original Application stands disposed of. 

Copies of the order be sent to all the Respondents 

(alongwith copies of the. Original Application) and free copies of this 

order be supplied to Mr M.K.Nath, learned counsel appearing for the 

Applicant and Mr K.Das, learned Addl. Standing Counsel for the Union 

of India and be sent to the Applicant in the address given in the O.A. 

.t\ 0 
A\ 0  

(MANOR.Z 	MOHANTY) 
VICE CHAIRMAN 

OW 

//Pg// 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

U 	 -F a p p 1 -i c a t i c,  n 	t-- he Central Administ-rati-ve 

'Ir'-rib ,una-1 Act, "lcl'c!'rj- -1 

ORIGINAL APPLICATION NO. lal 	11 2008 

DR. ASHIM KUMAR CHAKRABORTY. 
h DDT TO lk MFP 

-Versus- 

THE UNION OF INDIA AND OTHER-S. 
---- RESPONDENTS. 

'INYOPSIS OF THE CASE 

Th e 	In r i 	f 	f -a 	t 	p f the 	cese 	is 	--at a r, p I j c an t 

n 	r  a n -. ff 	ha 	r,  J ne d h -J s post 	J n 	Nati onal Bureau. 

_!--~;rpy 	and 	Land Use Planning 	P,) P. e g in-,  n a 1 

Ce, ntre, 	Jamugu.-J.. 	r c',  a d, 0 Bo—rbheta, 	iorhat 0 4 , 

A '3~ - am 	on H ~J  mp -1  e t 	d 	h -1  s t e n u L,  e 	c f 

pcsting, 	in 	North 	East f I.-:1 r twn ,, 	a r 	, c,  n n8. 

and 	thuss 	became 	Pli g iL--.,'j  p 	-F ~ r  -ranSfer 	a S-1 	a t i l.c! n 	f 

his 	chOice, 	whic-h 	is 	Kolkrata. 

f 	P. n ~ f r- - r- i n gf h i m 	K ~! I 1--a -r a 	1-1 P  h a s r, in- 1T.-wer  7 ~ 

teen transfe—r-red tc,  U ,--JaJpur 7i'de  -i-mpugifne.--a C-1-ffice Orde 

-Tred 	theretsy, 	he B e -J n g' 	a g g r e fi-le-- tlr-le 	instant 	()riginal 

4k  p p -1 -L C a 	J  r-.  r; 	f r e d r e s s- a 	f h ii S 	rg  e n u. i n e C!  r  i e ve nc,  

51 w "A 0,Pf- C" k~cct'6 

SigTIna"I"ure ---%f the 1Applic--ant. 
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IN THE CENTRAL ADMINIS;TRATIVE TRIBUNAL 
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GUWAH 	BENCH, GUWAHATI 

n a p -1 	 -1, a p, 	a t i C,  n U1 3 	19 --..f t-he C entral 7  ~- -ell ,  nj stra-ti -e M1 

	

r 	u, n a 1 P7. c 't,  , 1 9,  5f -5 

ORIGINAL APPLICATION NO. P1 	1 9- LI08 

DR. AcSHIM KUTULA.R CHAKRABORTY. 
---- APPLICANT. 

-Versus- 

THE UNION OF INDIA AND OTHERS. 
DRc::PnmnFVTq 

DATES AND EVENTS: 

Event 

The 	ikpplicanr. 	--n 	transfef 	jcins 	h 4 s 

in 	NBOSIS 	& 	TUP 	'! ,- ~Q 

0 ,R 	r) 	7: 	lHe com,~~ lere2 	hi--- 	tenoure 	D f 	tw o 

e -a r a 	f v i c,  e 	i n 	T 1c.,  r t- h 	East 	a-- 	per 

be".c-_me --B 	e n t i 	1 e 	t c., 1 

p o,  s t 	n a 	a 	t a t 4L 	n 	-wn 

J.1  n 	a t i c) n 	0.1 f 	Pt i -1 1 P_ 3 	v i d e 	1 m p u Q n e ,-j. 

Order, 	he 	is 	tran3ferr ~_-d 	tc. 	Reqional 

f__  ntre, 	Udal pur. 

4) .2 1. 0 6. 12 0 0 8 He 	--i-i'E'raits 	representat.ikon 	f:7 or 	staying Y 

tra--fpr 	Or.--Jer 	PrJz4ting 	tc, 	a 	St-atlo-ni 

hiB 	Chca--~-e. 

A "oqc 

--he Applicant. 
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I  L N THE CENTRAL ADf4rN1ST-Rkf 

GUWAHATI BENC_.H, GUWAHATI 
JA n a p p _1 I -C a t _J 0,  n U s 	_1  Si 	If  t h e C~ e n t ca _1 Ad. m J  n J  =  t r 	71 e 

1 1! n a -, 	'A 	p 

ORIGINAL APPLICATION NO. 1)--] 	/2008 

DR. ASSHIM KUMAR CHAKRABORTY. 
---- APPLICANT. 

-Versus- 

THE UNION OF INDIA AND OTHERS 
---- RESPONDENTS'. 

I N D E X 

S1. No DeGuiption of the documentG relied upon 	Document&/ Page No. 

Annexure& 

Application 

i C_ z A 	A-1 Office Order No. Ff-Jo. 4-156 ~04-05 	dm..' 

4425.1/6 Dated: 9.6.200tS and off ice Order No. 

NER/225/4 Dated: 20.06.2006. 

Office Order No. FNo. 4-1.56,..`04-0S_,/Admn/ 	A-2 45 
10 3) 54./ .5 Dated: 09.09.20, 05. 

 Extracts from Swamy"s Handbook, 20065 . 	A--_; 

 Extractr. frorn Service Rule 	A-4 4L 

o  1 Copy  of Repre&entation Dated: 21.06.2008 	A-5 

Prepared in my Office 

Hour.e No. 86, Pubali Housing Co-op 

SSociety, Lane No. 6, Borthakur mill Road, 

Ulubari (Suwahati - 7. 

KL~,%Acm 	
It 

Signature of the Applicant. 

For use in Tribunal's Office 	'S icinature 

Date. of filinq 

Reciistration No. 	 For Recj&trar. 
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IN THE CENTRAL ADt41-N1.$17 R`AT I -RIBU AL 

GUWAHATI BENCH, GUWAHATf­­ '~ 

r 	 I Q ~-, -F 	 at L. 
L An aprpliczatii3n U1/3- ~~ — t- he central 1?1.jminiStr 

Trib,U.nal Act, 11 -9851 

ORIGINAL APPLICATION  NO.  1,11 	/2008 

D 'R~,~M ~KUMAR CHAKRABORTY . .... 
APPLICANT. 

AND 

THE UNION OF INDIA AND OTHERS. 
---- RESPONDENTS. 

PARTICULARS  OF THE APPLICANT: 

11 Name and H7 ddrF----s: 	D-R. A. ~Z"HIM KUf--1AR CHAKRR- BORTY, 

Latp. '-.dhir Chandra ~'-- hakrrabo- rt-

R/1~1. N.E.R.C. (-D 	N.B. 1--i S. and 

L.U.P. 	(I.C.H"'.P.) 

-r Jarmiuguri Rlola-d, RrDwriah, 
7 -rhat 1-1 o 

D L  3 t r " ;L t 	5 01 r h a t , As -- am. 

U

D  _.tgnation 

	

	 '7:ari ,-ul-ural e - i 	- 	;;-:i n d 	21-i;-nti :~ -, 1-i - 

~`f 	 Rpgi ^nal - ~-ntre, Jorhat, -L-, 	L 

T 	
~ f -S oil 'Urve7r f 	reau 	Q., I I a t n a 1 B u 

and Land U-.P- P-lannina, Jamuauri 

P,...--, ad, Bo r-Inhe ta, j 1-11 rhat 	8 5 0- 0 4. 

PARTICULARI-3 OF THE  RESPONDENTS: 

1'~ THE UNION n7  TNDIA, 

T1 h r ---D u g h - 

The :DJrec,.tor  General, 

Indian 'Council ---,f Agricult-ural 

Research and 

T  h c-  c-, e c r-  e t a r- y F — 

&!si"' k.-S-c 



-- -- ------ 

Jill 

--F 'g 	U I* t mj  n -i  stry 

h i 5 h a -~-Tan, K L 

N e Tj De- 1 h i 	1 1 0 0 U'l i 

2 THE DTRVf7TOR, 

N  ati onal FBi __ 	_,,reau,  of "Soil 'u"r-77  

n d L a nd U s e P 1 a n n i n a 	CA P 

IT ~ CjpUr  $hankrLarnagar, 11% 	- 4 4 C-1  CD 1 

'"HE Princ-3i-pal Scientist and 

He ad, 

Na-.-i ,-., na1 Bureau, -., f 	'Duriley 

And Land Use Planning (ICAR)', 

P,ecional Centre, 
Jamuquri Poad, P.O. B01rbheta, 

Jr_-, rhat - 78-50C.14, Assam. 

DETAILS OF APPLICATIONS' 

1) PARTICULARS OF  THE ORDER AGAINST  WHICH THE 

APPLICATION T1-- 14ADE 

n This a p p I ii c -a t i o. n i s f 11 -_ d i n t h i 	H 1_: 

T -- i t.., U a l wi t h a p a7r e r 	r 	e tti ng a -s d e and 

'quashi ng the impug ned Of f ice Order No. 4-15161/04- 

0 9. 0 6.2 0 8 issued by the Se-nior 0 	Ad m /4 4' 5 	d a t eal 	~ j - - Z, - 

Ad,;.0 n i s t r a t i -,.r e Officer, NatiOnall Bureau of Soil 'Ourvey 

a n .-J Land Use Planning, if.  I C A R) , Amravetti Ro ad , 

5han ~rarnagar, P.O. Nagpur - 440010 tran-osferring the 

applicant to, P.egional Centre, Udaipur. 

dated: 20 . 06. '22008 1 . 41 	0 f f i 	Order N , 	N 7R 

issued by the Assistant Administrative Officer, 

~_ I  - 0. 3 
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Rn 

Na-tilonal Bureau 0 T Soil S-  r 	-~_n d U s e 
Planning ('ICAR) , PegiClnal Centre, Assam. 

Z~ 	~11 

	

p - 	f e ac h f the af Ore3aid 

OffiCer 01rders are annexed here with 

and marked as P.NN  KX.11 RE  No . A-  1 . 

9)  JURISDICTION OF THE TRIBUNAL  - 

TIL-le applicant declares that the subjec_, "'-  matter 

F 	 1j - .L the '~jrd_er aaain- -r -vv, h_J._-h he wants redre-asal is 

within the jurisdi-c-tiOln of the Honftle Tritunal. 

LIMITATION -  

T he a p P IL ic,  a n t declares that the ap p 1 i c a t i c% n _J -~ 

-
3  within the period of limitation under Section - 211 Of the 

I 	 - 	-1 5. 7:v-4  -; ni 	 r d ra-L ~ s t-  r a t -i -v,  --- T r i b u n a i A ~7 -r 	19 10- 

FACTS OF THE  CASE - 

4. 1 	That the applicant -'L--  the c- itizen of India and 

b e J  n g permanent 	e d e n t 	f the a b ca v e me n t i c,  ne 

address and as Suc-1-1. he is entitled to all the right-s and 

pri%,-i'Leges a s 	gua- ra~ nteed tC o a 	c i t i z e n by th e 

1- c-nstitutiOn off Ind -;  a and other laws of the lan ' L 	__ - 	W 	- 	- 	Ui 

4 . '2! 	T h a t the app. ! J -cant 	-a Ci7 ri  1 	P r'vant wi th ~ n th P  

mea -ining :of 1"Affticle --31̀ 11  Of the Constituti-on of In-Jia. 

4 . 3 	That 	the 	applic-ant 	states 	that, 	he 	wa  

T Up ,  t r a n -. f e r Lr ed f f o m C R I JJAF, Barfakpl ore to NBLJSS 6c L~ 

Nagpur 71iride 	0-f-fic-e- Order No, . 3 S ( 4 1 
09 

 5- 

ksiw 1('LLWNr_ cfv-c't~~
t"6(lt 



T d- ated: 2  1. 01 2  2 00 5 -a nid pCiSted a t P e g'i- ~-,a~ ce ,.  re, 

o r h a t , .I-tT h e -- e h e r e p o,  r t e d f o,  r ---.4  u t — n n 4, 	'-'8 . 21 0 0 5 Y - 

r.-f the rOffi`--e (Order No. 

F n 	4 - 15 0 4 - 0 5- Ad m n /` -1 0 3'S 4 5 dated 

op.09.20-0-1; 	tl ~ 	 i -= 

	

~ k-al 	that 	ef f ect 

81 n n e x e d he rewith a n -d m a r k 	a 3 

N N  E, X- I I  R  E  N ,---., 	A -  'Z2 

4 4 	T h a t t h- e appll cant 3 t ate- ss t h a t 	h e c o,  m p 1 e t e- d 

I  - i 	- 	I 1 	3 t-  h e t e n u r e o f 	t ,  ro, -jr e a r -- s -- r -v i -- e i n N C r t h E a t 

P r extant Rules, cm the subject an M3  . 2 U L, 	A 

emplioi-yee Vvrith more than 10 1(ten't years "olf ser -ti- Lize- has a; 

'i  vp 	i f ..-d tenure of ser -7-rCe in Nl---, rth 	'States for a peric- -.~ 

i--,f 12 	,,rears. The applicant being 44 years old has 

tenure o;7  2 years. Therefore, On comp-Deti--on of tenure, he 

is entitled- to, transfer ant' posting in Kolk-ata as A 	 - 	L- 

p e r h i s --- h o i c e w! h -4L h f e 11 d u e o n '.-e! '31  . 0 8 . 2 0- 0 7 . 

c.--%Plr of the relevant -extract-- -. 

M Swam—l- wandbr., c--k- - '.-201016 is y  

a n n -- x P-Cl,  h e 	t h a nd m a r k- -- d a 

*f, 7~ T T. T L- 't.1  T T n L- 	T, T - 	7~ 	~:l 

4 .5 	That the applic- ant states that, i n s te a d --D f 

transferrina h i m, to,  K 1,01 11 Ir. a t a a t t h e end of h i s 

tenure in Nort- h '-last, the RespOndent.- in -v-iolatic-~ n 

of extant C' n  the sub -~ ect has transferred him 

to,  Uda-ipur. 

k5iw "a pc 

f~ --1 . 3 - 
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L 	a 4 	M 	e r 	a sm Ru 	P a r of ~-Trans'.'- e 	-P-koli 	zonta.ined 

-;  L n 	Chapter 	_5 	o" 	the 	'gricultural 	Si-.ient--; fi c  

Ru le- 	"'The 	Order 	f 	t r an s f e r wil", 	1,, p 	issued 	at 	least 

twTo 	months 	in 	advance 	to enable 	the 	scientist 	to 

make 	preparationm 	-q.,-,r 	theJr  movemen—". 	Howe'Ver, 	the 

im,pua neCk 	0 f Fi ce 	0 rde rs 	do not 	allow 	such 	time . 	As 

-such, 	such Off J  ce 	Order being 	contrary to 	Rule 	is 

liable 	to be 	-get aside. L- 	- 

p 7 	f 	h e -.a- - -id Rule .Y 

annexed h e rew-ir- h and rma- rked a s 

N N  E2z. U  R  E N 0 	4 

4 . 7 	That the applicant states that, 	again--t the imp~urJfned 

Order 	he submitted 	a detailed 	representation 	dated: 

1 	0 61 22  0 0 18 . addressed 	i---o the 	Directcr 	General, 1- - - 	k-1 	- ICTR 	and 1-k 

S e c r e 	a r~Y,,  DARE, 	through 	p roper 	channel. 	The Regional 

Off"ce 	at- Jorhat 	having 	refused 	t-- 	receive it ~ 	the 

ap.p. li cant had to send it h! -,,! post 	to 	the 	addressee. 

A cop -ay of the said representation 

is  annexed herewith and marliced as 

-NNE"t7URE  No.  A- c  tt 	- --- 

4 . E8 	That the applicant states that, having received 

n o reply to h -J s repre Ben tati-on t-  i 11 today a n d 

be- ing agg rie%red of the said transf e r rirde  r, tlnp 

applicant prefe rs the -Lnsta-nt 'Cirig1nal Applicatic-n 

f~.-' redressal of hi-R ar ~ evance3. 

A-S~ ( OA 	
0  nl~-  

F. -) - 0 - 6 
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5) GROUNDS  FOR RELIEF  WITH LEGAL  PROVISA 

I - 	1 	1. - Fc,  r th a t,. t he aPp 11'---  ant i s Pa 	-J e n ti s= 	and h e 

must have given at least two months before the 

j 	r- -F transfer 	--fected,  as pp-  re 1 ev ant S e r-,i-i c e 

Rule; and 

For that, he  has etireajy COMPleted the Period 

T,  
years in North East almost a hi tenure Of 2  

year" back as Per extant Rule, he should have been 

t r a ns:f erred to a '-Station Of his choice which is 

K iD 1 ~-- a. t a . 

DETAILS OF REMEDY EXHAUSTED - 

'he apnlic, ant declare- that, he has availed Of 

a 11 t-  h e r e me  di e  - a  -%, a  i 1 a  b 1  p 	him under the 

relevant sjervice Rul e s Pt,.7.  

MATTERS  NOT  PREVIOUSLY  FILED OR PENDING BEFORE ANY 
OTHER COURT/TRIBUNAL - 

T h e- aPpl-icant f r t 11,  r-  - ~ 1-- Jec-lares that, h e- h a 

not p 	0 iL, 3 	-F 	 T Writ P etition "ication 

	

a-PP 	L - 

3 u J  t - r- ga-rding the matter in rp-Spect Of which 

thi -- aPPlica`Cion has been madle bef ore an! Court or 

any other a 1 1 t h o r i t ,,,,  r any Other bench o f t h e N 	 j 	- 	y 

Tribunal nor any such  a-'Plication, Writ Petition 

O~  suit is pending beflore ani Of them. 

6--j-0- -7 
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SOUGHT  FOR 8) RELIEF 

in view of the facts mentioned in 

a b 0 -,.T e 	the applicant p r ay a for t h e 	o 1 1 o w.,  n g .V 

.. i  -1  The transfer order issued being in violation of 

the Rule-- be set aside an,--I quashed. 

( i  -; I T h 	 -ed/directed to Respondents be OrdeL f 

transfer the applicant to-,  a StatiOn of his 

choice as per Rules since he has completed his 

tenure of service in 1-4orth East. 

i 	C_C!st of this application; and 

7. I-Lny other Order/or,.jers, direction ~directions 

which the H ,_--., nble Tribunal considers fit and 

proper in the circumstances Olf the case. 

INTERIM RELIEF PRAYED FOR - 

Pending f inal decision.'"'d -ispcsal of the application, 

the applicant p ra'y' s that t h impugned transfer 

Order be stayed. 

In the event of appli  cati.,-~ n being  -  e n t lby 

registered post., it- ma-yr be stated whether the applicant 

deserves to have oral hearinci at the adriiission stage and 

i f so, he shall attach a self addressed Post card of 

Inland letter, at which intimation regarding t- he 

date of hea.-I ng could be -sent to him. 

kr't-u k~L~aA- Ct ~J-C-aLb I) qha- 

9 ~ -7, 6. 'S- 



PARTICULARS 	OF  POSTAL 	ORDER 	FILE~,) -`Lff  OF 

THE APPLICATION  FEE: 

2 	C 	NcD ( L- 

Amount: S C l/ - V (P~upees F -ift ~v` 	--, nly. 

i 	Name 	of the 	Pc!st OffJce: (;" 

f i 	-- f 	Issue. '% 	Y ', 	Date 	o 

LIST OF  ENCLOSURES: 

Appl-Lcation with Annexure3. 

akalatnama. 

	

P-0. for P, - . 1 0 	on"y. 

	

--A - 	, 	J-.Y  

AS. l"A KLLt4AO,~ Civa4~,rxod a o alia 

e- —7. b - 9 



V  - K - R--I--F--I--C-- A--T--I--O  - N 

i, 	Dr. 	171--im, 	Kumar I 	J' - 	S ri. 

--c'ut 	~ re a r- h a nd r a C h a jr. a b c-,  r d- h i r 	 a Q Pet 	aL 	44 	Y 

	

C i- at -i 	11 u n d-  e r to r k-  -1 n g a -3 Scientist, A cf ri c. u 11 -r- u r 11 

tr; i n s f P r in the (--jf f i r7e of the Nati Onal Bu re au f S, 

r-V p  1 r -a n d L a n cl U s e P 1 R.- n n i n g 'I CAR 	R e g -J o n a 1 	e n t r e , 

Ja.riiuguri 	P . ICU 	B 0  r b h e t a , J 0  r h a t 	8 5 0 CD 4 	s am , 

0  e s i d e n t C!  f : N E R C 	f N B Sl cS ~s- L U P 	i CA R) 	kJ a m u g u r i R o a cl , 

R f-D u r i a h 	J o r h a t 	'7  C' 'I; CJ Cl 4 	A s s a m 	i n t h e D i s t r i c t o f 

L-1  r 	 %;, r  -L , 	- 	-  o n t r r h a t , A s .3 a m, cic h e r e  b 1 , 	-rJ f~%r that the 	-nt3 	f 

Paragraph-- I to 4, 6 t C! and 10 to 121 are t r u e t 01 my 

perso, nal krn ,,Durledge and Paragraphs. 5, 8, ancl. 91 believedi 

t o b,  e true o n 1 e a a 1 ad %7 1 c,  P- a nd t h a t I have no t 

3 u p p r e s s e d a n y m a t e L- i a 1 r-  ac,  t . 

n '7 -~ 0 ~ R D -a t e - 	—? e—U- 	4's~tw 
rl 1 a ,'-7 e - G u ,.-T a h a t i . 

Sli g nature C,  f -IC h e Appli --- ant . 

P repared in mv Off i --- e x 

(Mrinal Kanti Nath) 

HouSe Nl~l 	6, Pubali Housina rc.—cn 

- rthakn-ir mill Road, SVc 	Lane Nto. 6, Bo 

U'Lubari Guwahati 

V- -) - 0 - 10 
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NAUONAL BUREAU OF SOIL SURVE Y & IA"-USF, PLANNP4G 
AMRAVAU ROA-D:S19AN -,1CAkN'AGAR P.O.;: NAGI~tf 

F.No. 4-156/04-05/Adm/ 	 iDate: 9.6.2109 

OTITICY  ORT)ER 

The Director, NBSS&LU-P,''NAg ~iir- is' -  P- J~~s~T-i~- transfet Dr. A.K. 
Chaki-aborty, Scientist from NBSS&-LUP, Regional Centre, Jorliat to Regional Centre, 
Udaipur with immediate effect in public interest .. until further orders ~.- `---  - ~ ~ 

. 

He will entitled to TTA / Joining Time etc. as per rules. 

(Rakesh Kumar) 
Senior Administrative Officer 

0 

Distribution- 

Dr. A-K, Chakraborty, Scientist through Head, Regional Centre, Jorhat. 
The Head, Regional Centre, Jorbat with a request to deJiver a copy of the order to 
the individual for needful action, 
The Head, Regional Centre, N-BSS&LUP, Udaipur 
The Deputy Director (FInance), NBSS&LUP, HQrs, Nagpur. 
The Drawirtg & Disbursing OMcer, NBSS&LUP, Jorhat with a request to send 
the LPC of concemed 5taff to his respective place of postiug. 
The Drawing & Disbursing Officer, NBSS&LUP, Regional Centre, Udaipur. 
I'S to Director for information- 

e '1, 	14 

I . 

z1f,  
 
 
 

 
 



Ni~'I'IONAI,I ' IJI~ l ,,AU 01i'SOII ~~,;[JIZNI I ,'Nl ikNI)I,ANI)[JSI ,'I'I.,ANNIN(.(ICAI ~ ) 
NER CENTRE':: JANIUGUM ROAD:: BORIMETA: ': -101MAT-785004 

I N 	IN LK/ 

OFFIC , i: ORIA."I 

III ICIAlls oCth- 1-11,11 -CMI'S ()I'I"ICC Order No.)A-156/0-~J-05/Ad 	'~ 5/6 dated ()'W6 ~)w 
(enclosed) Dr. A.K. Chakraborty. 	Scientist, NI3SS&I,L)P, Rcglollal CcII1rc, J()I .11lt i's 
"clieved tockly in the afternoon oi'20/06/2008 to report IM (11,16C ~s Oil t ra I i s I'c I-  a t N 13 S.S k,  1, t j 1) 
(ICAR), Rei4j()Ij LII Ce ll t ye, U(Iail)Lll'. 

In terills 61' tile ", . 
, foicsidd Order Dr 

jolilill" tillic etc. L~ 

A.K. 	~ C i cjj ti s j i~~ cljitjc(I 1() TTA, 

L  '11 - cl: As stated above. 
(R.K. SHARMA) 

AS ~ 'l " F. A 1) M N. 0 11 -1 Ci ,* I 

Distribution 
Dr. A.K. Ch ~!kraborty, Sciclitist, NBSSM-Up, Rc-ional Centre, jorhat with the 
'11'oresa;d letter. lie 111 , ly  j j ,~ ,,, L j L)vcl. tile 	

L- 	
- 

Nt3SS(l,'-, LUI), Regiom,11 C ' 	
C11, 11 -ges to Ilic AssIt. Admil. Officer, 

L~ 	 entre, JOI - Ilat. 
The Diroctur, NI3SS&,LUP(ICAR), S' )'III LI 	NlgI)Lll --4400 I() J'Ci l - jJ11 ,01 - 11 -latioll 

L The Head Of ' 11 C Rez(,),ional Centre, NBSS&U-11-1 , Bobra Gancshji Road, Udail)Lll'- 
1 "001 ~) 1 3 

The 	S-,  Disbursing Officer, NBSS 	Iz cg  ,iolml 

I 



NA,riONAA, BUREALj OF s0lr~~~~~~I,ANNING  
AM.R/*V-ATI ROAD:SIIANKAR NAGAR 

P.O.: NAGPlilt-440010  

Date: 9.9.2005 
F.No. 4-156/04-05/Adnin/ 

ILC 
I LI I 

OFFICE 0RDEA----.- 1̀ ,; ': ,4~1!, 

Dato 

Consequent upon his transfer from CRIJAF, Barrackpore to 
NBSS&IJJP. Nagpur vIde 

Council's office Order No. 35(41)/95-Per.1 dated 21.2,2005, Dr. Asirn Kumar Chak
-raborty !  

Scientist (Agri). Statistics) has Joined his duties at Regional Centre, Jorhat in the after -noon 

of 23.8.2005 after having been relieved of his duties from 
ClMJAF, Barrackpore vide their 

office order No. E/Per/04-05/15147 dated 2' )2.2005. 

This issues with the approval of the Director. 

Senior Administrative Officer 

Distribution: 

,A. Dr. Asim Kumar Chakraborty, Scientist through the Head, Regional Centre, Jorhat. 

The I-lead, Regional Centye , NBSS&LUP, Jorhat. 

The Sr. Finance & Accounts Officer, NBSS&LUP, Nagpur. 

The Director, CRIJAF, P.O. Barrackpore, Kolkata-700120, W.B. for Information. 

5~ The Drawing & Disbursing Officer, NBSS&LUP. Regional Centre, Jorhat. 

6. The Under Secretary (P), Indian Council of Agril., Research, Krishi Bhawan, New 

Delhi for kind information with reference to Council's office order no. 35(41)/95-Per.1 

dated 21.2.2005. 
r 
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SWAWIS HANDBOoK-2006 

nd 	ili 	d. in the  Region 
In addition, Government servants  a  fain  es poste  ions dininer their entire service 

-,villbe entitled to LTC on two Idditioual Occas 	le them and . n- zDa jiltended to enab 
career as "Filiergency Passage Concesslo 	to travel to  the ir Home Town or 
families  (spouse and two dzj;~ndznt children) 	

, . 
	W . On  of  postin, or vi ce versa in an 

to the la-st place of duty from the stati entitled mode 
emergency. These additional passages 

 U l>,  admissfole by the 

and class of travel as for normal LTC. 
ring  pay 

I 

 of , P-&. 13,500 and above and' ,-, 
Travel by air.— Ofnccrs d1z ;Oys 

dependent children — LT to 18  years for  'c  their  families  ( spouse and two 	. 0urDeys by air as 
and 24 years fo-, girls) may pz~rform the above LTC J 

below- 
loffIcers posizd in 	

P--tween ~.ztations 
L-=halj'Si]--har/AgaTtal?-/ 

(1) N orth-F astem Region 	A 	an _i~wal,Lilab ' andKollata 

Andaman and Nicobar 	Port Blair and Kolk-ata/ 

islands 	
Ciaerinai 

Lakshadweep 	
Kavarani and Kochi. 

3. Tenure 

(a) Fixed Tenure— 	
Three years 

W For staff with service of 10 yez's or less 1 0 vezr- 
(ii) For staf,- NNith more than 	of senrice 	Two years 

of 15  days  per  ,,ear will be 
Period of leave, training, etc . ., M excess 	~ y 11 D' extended 

excluded in counung the, tenure pcnOd- HOv,'-v-T, tne  Pcnoc' mz  
in exccl)tl onal cases in  exigencies of public s-nict or when the employee 

I 	
~ -r. De tr=-ion  allowance will be admissible 

concerned is prepared to s
tay lon-L 	-p 

&jin7 the extended period also- 	
tLIure_— (),:, comDletion of the 

of choice on completion o (b) Station 	 on ftheir choice 
idered. for POszinz to a statl 0 

fixed tenure, officers maybe consi 

as far as possible. 
4. Weightage for promotion, etc~ 

. . . the matter of- 
Eligible officers shall be given due Te,--OgDj='n in  

promotion in cadre Posts; 
Central tenure roszs ~ and deputation to 

	

coursesofTrainingabi'C'ad- 	
ezT- 

The general requiremmt of at least thl~,  v 	
s--rvic- in a cadre post 

vears in cases 
e deputations M--Y Oe reL̀ xed to  two  ,en two Central tellur 

of mtritori ous service. 
Entry in CR.—A specific 

entry shall be ma& in the CR of all 

employees wl~o render full tenurc Of scnice- 

I 
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transfor. 

If a kientist transferred in accordance wiffi t.h'is r, ~7mtern to a station 
included in any of the Groups does not proceed oil transfer or delays it for 
some reason or the other, his assessment for merit proi 

. 
imtlon or advance 

increments sha.11 be deferred till he ccfrnplies with fl-ie transfer orders. The 
period by which he delays Uie transfer will riot be ta].., en Into account for 
computing the five years period of service for ass(: ~ssment, 

9. Trnnsfvecornmfttco 

The transfer committee for Inter Institute trans"er as approvcd by 
Director General wil_1 have Oic 	at the Council's Head- 
quarters. 

Director General, ICAR 	Chairman 
Secretary ;  ICAR 	IMemb-cr 

Deputy Director General (S), ICAR 	Member 
Deputy Director (Personnel), ICAR 	Mernbcr 

The transfer committce shall consider t1he question of transfers accord- 
Ing to the above mentioned pattern and on the reco-inmendatlons of the 
Committee. The orders of  transfer will be Issued at loast two months in 
advance  to enable the  scientists. 	e 	rep~j~dtlpns for their move- 
ment. Representations received frorn Ole scientists or from the Directors 
c~n_thls 'Matter will _be_c`on`sI_d,,_red_'_G_yThe —CcLincil. -ff6r considering cases of 
transfers from Institute to regionEl —ETfi65~E~d vice-versa a similar com- 
mIttee will be set up the Director of each Institute. LEc-sen tat Ions aSainst 
transfers received from the scientists will be considered by- the Institute. 

(No. 8-1 6/76-PerJV d,Ntcd 23.02. 1981) 

10. LIrt of sciontists oligiblo for transfor 

By the 31st. March every year, the Directors of Ohe Institutes shall 
forward the Headquarters a list of sc i entists who have become eligible for 
transfer. The list need not contain the names of the 5,~~ Ientists who cc-in be 
transferred according to this pattern by the Directors them&c.1ves from the 
Regional Station/Centres to the Headquarters of the institute and 
vice-versa. There should, however be uniformity In intra-institutio na l 
transfers. 

C(- 

C'  
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The Honourable Director General, ICAR 
& Secretary, DARE, Ministry of Apriculture,Govt of India-

Krishi Bhavan, New Delhi I 10 00 1 

(Throuoh proper Channel) 

Sub Appeal for consideration of staying the transfer order &-r"_d t for 
choice of posting regarding.. 

Ref Trasfer order F. No. 4-156/Adi -n/4425/6 dt. 9.6.08 from the Director,"- 
NBSS & LUP, Nagpur received on 20.6.2008. 

Honourable Sir, 

Since 2005 1 have been posted here at North East Regional Centre, 
Jorhat, Assam of NBSS & LUP. On 20.6.2008 1 have received the above 
referred transfer order (enclosed) to report to RC Udaipur, Rajasthan. 

In continuation to rny earlier appeals to your kind honour, I place the 
following before you for your kind consideration so as to stay the said transfer 
order 

1. That I have stayed here at this NE Re(lional Centre for last three years. C) 
In view of that I may request to consider one of these places for posting 
--(a) CIUJAF, Barrackpore, 24 Pgs (N), or (b) Regional Centre, 
Kolkata of NBSS & LUP, so that in collaboration with CRUAF I could 
pursue research project 

2  That during iny stay at this North East Centre, Jorhat, Assam I have not 
been allowed to take up any research work and Director, N_BSS & LUP 
has refused to receive my project proposal. 11ather the concerned 
officers have repeatedly asserted that there is no need of my discipline, 
Agril Statistics, in this institute and to resign from the service. 

Fui L! er, Sir, I am in receipt of an unautliorized and improper relieve order 
on'1 0.6.08. 

Sir, in anticipation of a favourablo reply to my appeal from your kind U~ l 41 \~, -, 

P 

holiGur I ain not making preparation for movement from this Centre and -Z, (61 
atte.riding the office as usual. 

Vi'ith renDards, 	

Faithfully yours, 
_T -r Ck ̂ ,t~ 

~,t(AVOJ-,C Dated: NERC, Jorhat 
21.06.2008 	(Asim Kumar Chakraborty) 2V(;/2_0-0& 

Scienist, Agril Statistics 	
01 , 	PN 
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